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demand that the Government should
come forward with a statement whether
this thing has taken place in Patna or not.
My information is that the Intelligence
Department has proceeded in the matter
in Patna.

SHRI BHUPESH GUPTA : That will
come later. | do not wish to say more. If
it is so let it be stated. Moneys are found
in banks in safe vaults. |

SHRI BHUPESH GUPTA : | leave
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SHRI BHUPESH GUPTA: 1 will
come to that later,
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this to you. The thing is not yet finished.

MR. DEPUTY CHAIRMAN : Mr.
Rajnarain, please sit down.

REFERENCE TO A BOOK WRIT-

TEN BY SHRI R. S. GAE, LAW
SECRETARY
SHRI BHUPESH uUPTA (.West

Bengal) : Mr. Deputy Chairman, | invite
your attention and, through you, the
attention of the Government and the
House to the publication of a book, called
the "Bank Nationalisa-tion Case and the
Constitution™ written by the Secretary to
the Ministry of Law, Mr. Gae. This raises
the question that he is still in service and
he has published a controversial book in
which he has written many things. He has
entered into a debate as to the question of
compensation, the question of amendment
of the Constitution and so on. His
function is to advise the Government. In
the nature of things, many matters
delating to the proposed
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amendment of the Constitution will go to
the Law Ministry for his advice. May |
know, Sir, if it is proper for the Secretary
to the Law Department to publish such a
book just at this very moment ? He has
released this book. The timing is very
significant. He has met the press after
publishing it. Now he can make a lot of
monye. It wii' have a sellers' market. It
will easily sell. When the Law Ministry is
itself involved it is strange that such a
book is published by the Law Secretary
himself. This is very improper. | should
like to know whether the Law Secretary
took the permission of the Government for
writing this book and, above all, for
publishing it just at this time. It is
becoming a wvery bad habit with
Government officials in service writing
books and publishing them giving their
own opinion. They should give their
opinions to their Minister. They are not to
enter into a public debate in a manner in
which Mr. Gae is doing and advising in
his book as to what should be amended
and how it should be amended and what
should not be amended. He has said so
many things which should not be said by
an officer. It is a serious matter. If all the
Secretaries start writing books and publish
them in this manner—and Mr. Gae in this
case is guilty because he will be making
money by this publication at this critical
moment thinking that the book will sell
well— it will be a bad thing. The matter is
a very important one. Now | would like to
ask the Government, through you, to make
its position clear since Mr. Gae has clearly
violated the Government  Servants
Conduct Rules. | cr.arje Mr. Gae with
violation of Service rules.

MR. DEPUTY CHAIRMAN
Mr. Bhupesh Gupta, is it desirable to
refer to government officials since they
are not here in this House to defend
themselves ?

SHRI KRISHAN KANT (Har-yana) :
The question is whether he has brought
out this book with the permission of the
Government or not...
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SHRI BHUPESH GUPTA ; Sir, in
Nehru's time on several occasions this
matter was brought to the notice of the
Government ...

SHRI LOKANATH MISRA
(Orissa) : Since you have allowed one
point of view you should allow another
point of view also since there is no
official secret involved in this.

MR. DEPUTY CHAIRMAN
It is quarter past two.

SHRI LOKANA TH MISRA : Do
you want only one point of view to go tr>
the press ? There is also another point of
view and that is, unless there aie any
official secrets involved there is nothing
wrong. If somebody has the talent to
write a book, it would only add to the
literature in the country.

MR. DEPUTY CHAIRMAN ; Mr.
Misra, his objection is that there are
certain rules by which Government
officers are not allowed to write and
publish books without the prior per-
mission of the Government and that is
why he has asked whether permission
was given.

SHRI KRISHAN KANT : Mr. Misra
is unnecessarily trying to protect an
officer.

SHRI LOKANATH MISRA : | am
not protecting any officer. | am
protecting freedom in the country. These
are the people who want to take away the
freedom of everybody.

MR. DEPUTY CHAIRMAN
Order, please. We have had enough
discussion on the subject. In the after-
noon, we have got a very important
discussion on the working of the Ministry
of Petroleum and Chemicals.
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An estimated Rs. 80 lakhs was seized
following a raid on a locker, hired out to
a former Central Minister, of a bank in
New Delhi. It is reliably learnt that
investigations have been initiated.
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SHRI A. G. KULKARNI (Maha-
rashtra) : The assets of Members of
Parliament who are under the protec-

tion of different industrialists should
also be calculated and published.
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vary amortunt and many hon.
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Jiowrn tor 4 lenc nme. The House
tnds adiourned o/l 245 pam.
The Hows: wljourned for
lunch ot ninetee minules

past two ol the clock.

/ The House reassembled, after lunch. at forty-
five minutes past two of the VICE-
CHAIRMAN  (SHRI AKBAR ALI KHAN) in the
Chair.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF PETROLEUM
AND CHEMICALS

SHRI BABUBHAt M. CHINAl
(Mabharashtra) : Mr. Vice-Chairman 1 want to
initiate  discussion on the Ministry of
Petroleum and Chemials. This Ministry, as
you know, comprises six departments
petroleum, fertilizers, petrochemicals. drugs
and pharmaceuticals, chemicals and allied
indus-fries and the last would be administra-
tion itself. Now, we also have a report bv the
Ministry concerned of <>06RS'7t—7
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1970-71. It is not'my desire'to touch

all the six subjects. [ only want to
stick to petroleum, drugs and pharma-
ceuticuU. and if time' permits. | want
something - administra-
bf Oil and Natufal Gas Commission.. My first
subject would be, as | said petroleum. It is
very important for the economy of this
country efore, I may go into this sub-in a little
detailed way, and | am sure. Mr. Vice-
Chairman. you will show your usual
indulgence to me.

The demand for petroleum products in
India in 1970 was 18 million tons. It is rising
at the rate of 10 per cent

annum and in ten years' time it would be
somewhere between 48 and 50 million tons.
The production of indigenous crude  at

present is about
million tons per year of which 3.5

million tons is produced in Gujarat
t rest in  Assam. Production
"hese fields is declining. From

jinr venture with National Iranian Oi!
Co., EMI (ltalian) and Philips (American),
India has a share of 1
ton tons per annum of offshore Rostam crude.
India imported 11 million tons of cude in 1970
from Iran and Saudi Arabia at a cost of Rs.
102 crores. At todays prices the cost of crude
imports in 1980 would he Rs 400 to Rs. 425
crores. That is, within ten years it will rise
from Rs {12 crores to Rs. 400 or Rs. 425 This
is the size of the pro-Mem. How is Tndia
going to pay for these huge imports for all
times to come ? Both from the point of view
of national security > and economic
fooment. India must find crude oil resources
within the country; other- will perish
Fortunately <een kind to India. Even from
the meagre known geological data, it is
dear that oil can be found in Tndia. What is
required is concen- .'d effort to exploit our
natural resom

I .shall burden the Minister with charges of
corruption and inefficiency



